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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, AT PUNE
APPEAL NO. 28 OF 2025
MR. DILIP MANGESH MORJE ... APPELLANT
VERSUS

THE GOA COASTAL ZONE MANAGEMENT
AUTHORITY AND ORS.

... RESPONDENTS

AFFIDAVIT IN REJOINDER ON BEHALF OF THE
APPELLANT

403512, the Appellant above-named, do hereby state on solemn

affirmation as under;

1. The Appellant is filing the present Affidavit in Rejoinder to
put forth the correct factual position before this Hon’ble
Tribunal and for denying the allegations leveled against the
present Applicant in the Affidavit in Reply filed by the
Respondent No. 1 i.e. Goa Coastal Zone Management

Authority, dated 26/04/2025.

2. The Appellant states that nothing in the present Affidavit

may be deemed as admission of any of the contents of the
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Affidavit in Reply filed by the Respondent No. 1 i.e. Goa
Coastal Zone Management Authority, dated 26/04/2025,
unless the same is categorically and expressly admitted
herein. Further, nothing may be deemed as admitted by the

present Appellant on account of lack of specific denials.

PARAGRAPH WISE REPLY:

. The Appellant states that, in respect of paragraphs 3 and 4 of

the reply, the Respondent No.5 and his family members
realized that they had failed in the civil proceedings against
the Appellant and therefore with revengeful intentions, the
present Respondent No.5 filed a complaint dated
25.04.2022, regarding the alleged illegal and unlawful
construction carried out by the Appellant before the Goa

Coastal Zone Management Authority.

. The Appellant denies the contents of paragraphs 5 to 7 of the

reply, and states that from the bare perusal of the Structural
Report dated 20.10.2024, it is evident that the site inspection
was undertaken in the absence of the present Appellant and

therefore the same cannot be considered as valid and is
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prima facic not tenable in the cyes of law. Further, it is
pertinent to note that, as the Structural Report dated
20.10.2024 in itself is defective and consists of legal lacunas,

the proceedings initiated in furtherance of the same cannot

be legal or valid in themselves.

. The Appellant states that, the Respondent No. 1, in its

paragraph 8 of the reply, has admitted the contents of para A

of the captioned Appeal.

. The Appellant states that, in respect of paragraph 9 of the

‘ reply, the Appellant denies the allegations made against him

in toto and further states that, the Appellant is a licensed
traditional fisherman and the same is pertinent from his
Marine Fishers Identity Card, issued by the Government of
India through Ministry of Agriculture, bearing No.
GAOI1TF010986, dated 13/11/2012, which is annexed at
page 103 of the captioned Appeal. Further, the Appellant
denies the allegation levelled against him that he is not a
Mundkar and states that, the Respondent No. 5 has solely

considered the copy of the register of the office of Joint

®,_



Mamlatdar at pagc 36 of the captioncd Appeal while
levelling the allegations and has failed to consider the copy
of the order of the Court of Joint Mamlatdar, dated
30/08/1983, annexed at page 37 of the captioned Appeal
(typed copy of the order is annexed at page 40 of the
captioned Appeal), the Form XI annexed at page 38 of the
captioned Appeal, issued in favour of the father of the
present Appellant, i.e. Mr. Mangesh Rajaram Morje, the
order dated 23/12/2016, passed by the Deputy Director of
Panchayats, North, at Panji Goa in case No.
DDPN/Morjim/Per/63/2008. Furthermore, the rights of a
Mundkar being inheritable in nature, the present Appellant
has inherited of Mundkarship as the father of the appellant
has been registered as Mundkar in the year 1982 on the basis
of existence of the structure of father of the appellant, The
copy of the order is annexed with the captioned Appeal as

Annexure D at page 37 of the paperbook, and translation at

page 40 of the paperbook).
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7. The Appellant states that, in respect of paragraph 10 of the

reply, the Respondent No. | has once again failed to consider
the aforesaid order of the Court of Joint Mamlatdar, dated
30/08/1983. The order of the registration of Mundkarship is
based on the pre-existence of the structure in the property
and it is the evident that the same has been in existence prior
to 1991. The order dated 23/12/2016, passed by the Deputy
Director of Panchayats, North, at Panji Goa in respect of

setting aside of order of demolition of the structure.

. The Appellant has taken appropriate steps to obtain the order

of Mundkar declaration from the court of Mamlatdar of

~ Pernem. The Competent Authorities are the Mamlatdar and

therefore orders issued by them are a substantial and
conclusive proof of the same. Furthermore, it is pertinent to
note that, the father of the present Appellant was registered
as a Mundkar in 1983 and since then, neither the present
Respondent No. 5 nor any of his kins / relatives have
challenged or disputed the same and therefore the very
conduct of the Respondent No. 5 and kins/relatives

ascertains the fact that the present Appellant has inherited the
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right of Mundkarship from his father, i.e. Mr. Mangesh
Morje, who was a Mundkar of Bhatkar Mr. Prabhakar
Shamboo Naik. It is pertinent to note that, the present
Appellant has preferred an application before the Court of
Ld. Mamlatdar, Pernem for declaration of the Appellant and
his wife as Mundkars and the matter is registered under No.
MAM/PER/MND/9/2025 and presently subjudice before

Mamlatdar. Hereto annexed and marked as Annexure A is

the copy of the Application.

. The Appellant states that, in respect of paragraph 12 of the
reply, the Appellant denies the allegations made against him
in toto and further states that the rights of the present
Appellant have accrued in respect of formal registration of
him being a Mundkar and the same have been registered
vide order of the Court of Joint Mamlatdar, dated
30/08/1983. Further, order dated 23/12/2016, passed by the
Deputy Director of Panchayats, North, at Panji Goa in case
No. DDPN/Morjim/Per/63/2008 wherein the complaint
against the illegal construction structure B as per the sketch

of Surveyor of the CRZ has been dismissed and same has

@/
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attend the finality and registered him as a tenant of the

dwelling housc.

10.The Appellant states that, in respect of paragraphs 13 and 14

of the reply, the electricity bills, water bills and house tax
receipts are of the house constructed by the father of the
Appellant before 1975, i.e. before the CRZ Notification
came into being in 1991, with a prospective effect and
exempted the structures built before 1991. Further, the
mother of the Appellant, after the death of his father, 1.e.
Late Mr. Mangesh Morje, had duly obtained the permission
of renewal and repair of the said house in 2007 from the
concerned authorities and the same are annexed at Annexure

E Colly of the captioned appeal.

11.The Appellant states that, in respect of paragraphs 15 and 16

of the reply, the Respondent No. 1 has time and again failed
to consider the order of the Court of Joint Mamlatdar, dated
30/08/1983, bearing No. IM/MND/RGT/MOR/657/82, and
its contents thereof wherein it is specifically stated that the

then Respondent Mr. Prabhakar Shambu Naik has neither
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contested the application of the father of the Appellant and
nor had he remained present. Therefore, the father of the
Appellant  was granted the rights of Mundkarship
uncontested. It is pertinent to note that, the Respondent No.
1 has also repeatedly failed to consider the order dated
23/12/2016, passed by the Deputy Direcfor of Panchayats,
North, at Panji Goa in Case No. DDPN/Morjim/Per/63/2008,

declaring the present Appellant as a Mundkar.

12. The Appellant states that, in respect of paragraph 17 of the
reply, the present structure is the outcome of the repairs and

renovations carried out by the mother of the Appellant after

obtaining due permissions from the concerned local
authorities. It is pertinent to note that, the uncle of the
Respondent No. 5 had also previously made similar
allegations against the Appellant before fhe Deputy Director
of the Panchayats, North, vide DDPN/Morjim/Per/63/20,
wherein the Deputy Director of the Panchayats, North was
pleased to pass an order dated 23/12/2016 and declare that
the house of the Appellant was protected under the

provisions of the beneficial legislation and that the present

@/
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Appellant (Respondent  thercin) has obtaincd nccessary
approvals and permissions from the concerned departments

and had further dismissed the complaint against the present

Appellant.

13. The Appellant states that, in respect of paragraph 18 of the

reply, the Respondent No. 1 has repeatedly failed to
understand that the plan produced by the Appellant before
the Respondent No. 1 is not a computerized copy but a hand-
drawn one, as there are several spelling mistakes in the plan
the lines are overdrawn and the same would be visible when
the plan is perused attentively. Further, it is the precision of
the architects then that the plan seems computerized to the
naked eyes. Furthermore, in respect of the Survey No. being
mentioned as 119/3A instead of 119/3, is an honest error
committed by the architect as at that time there existed no
Survey No. 119/3A and it has come into force recently.
Moreover, in respect of the date of endorsement and
permission being the same and absence of record of

fortnightly meetings of the village Panchayat of Morjim, it is
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the administrative lookout of the region and no reason to pull

the present Appellant under radar.

14. The Appellant states that, in respect of paragraphs 19 to 22
of the reply, the Respondent No. 1 has apparently denied the
contents of the Appeal which are a matter of record. Further,
the Show Cause Notice issued by the Respondent No. 1
against the present Appellant was on the basis of a Structural
Report, which is a result of a site inspection undertaken in
the absence of the present Appellant. Furthermore,

throughout the proceedings the Respondent No. 1 has failed

to consider the documents submitted by the Appellant and

has passed an erroneous order, without application of mind.

15. The Appellant states that, in respect of paragraph 23 of the

reply, the issue in respect of the declaration of the
Mundkarship of the Appellant, the error in the survey No.
being mentioned as 119/3A instead of 119/3 have already
been clarified hereinabove. Further, the -electricity bill
mentions the address as Tembwada, Morjim and is in the

name of the father of the Appellant and the same is to be

@@/
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considercd in respect of the fact that the cnergization date is
of 1975, when the addresses were written in the manner
mentioned upon the electricity bill. It is pertinent to note
that, almost all the houses situated in Survey No. 119/3 have
their addresses mentioned as Tembwada, Morjim, which
have been very well considered by the Respondent No. 1

during the individual proceedings of the concerned persons.

16.The Appellant states that, in respect of paragraph 24 of the

reply, the Appellant reiterates that the present structure is the
outcome of the repairs and renovations carried out by the
mother of the Appellant and are in furtherance of the plan
submitted by the Appellant before the Respondent No. 1,
during the original hearing, which the Respondent No. 1
clearly misunderstood as a computerized one aﬁd failed to
pay attention to its details. Further, when perused the show
cause notice issued by the Respondent No. 1 and the
impugned order, it is evident that, the order of demolition is
issued against 8 (eight) structures, inclusive of the Structure

‘B’, which is the residential house of the Appellant and his

family. @/
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The Appellant further states that structure ‘B’ is a
residential house of the Appellant and the same is duly
reflected on survey plan and also recorded in the other
right column of form I & XIV of S. No.119/3. The
promulgation of survey records was conducted in the year
1969-70 in village Morjim and the structure was in
existence at the time of the survey. Hence, it is reflected
on survey plan and form I & XIV of property bearing Sy.
No. 119/3. The structure being a residential premise for
the family of the appellant, the electricity connection was
released in the year 1975, as it was the year when

electricity reached the village.

The Appellant further states that, the Respondent no. 1
has sealed 8 (eight) structures, inclusive of the structure
‘B’, alleging it to be commercial property and ignoring
the fact that it is a residential premise of the Appellant
and his family, even when specifically pointed out by the
present Appellant during the proceedings. It is pertinent

to note that, the action of the Respondent No. 1 is bad in
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16.3.

16.4.
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law as the same has been undertaken without following

the due process of law.

The Appellant further states that, the Respondent No. 1
has overlooked the documents in respect of the Structure
B even when the same is an old structure repaired back in
2008 and does not come under the purview of CRZ and
therefore the show-cause notice and order of demolition
ought to be withdrawn. Furthermore, structure ‘F’ has
been shown as residential in the report of the Respondent
No. 1 as it is an area utilized to store the wood and other
articles of house and is very close to the residential area.
It is pertinent to note that, the Structures ‘B’ and ‘F’ have
Mundkarial rights therein and the same is also pertinent
from the Registration Certificate annexed at Annexure D,

at page 37 of the paperbook.

The officers of CRZ had come to seal the structure ‘B’
alleging it as commercial. However appellant pointed out
to officers that it is residential and part is used on ‘Home

Stay’, the officer seal the part of house. The act of sealing
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the structure was illegal and there was order from High
Court nor from any authority. The act of respondent to

seal the structure without following due to process of law.

17. The Appellant states that, in respect of paragraph 25 of the
reply, the Appellant has duly obtained the House
Registration Certificates, in respect of the house of the
Appellant, which vividly state that the construction exists
since before 1988 and the same is recorded in the Tax
Assessment Register of the local body. Further, the Appellant

has annexed the Occupancy Certificate dated 18/08/1989,

issued by Village Panchayat Morjim, in respect of the
commercial and residential house bearing No. 847, in favour
of the father of the Appellant, i.e. Mr. Mangesh Morje, at
page 81 of the paperbook. It is pertinent to note that, at page
82 of the paperbook, the Appellant has annexed a Certificate
dated 29.10.2024, issued by the Village Panchayat Morjim,
which makes it further evident that the then house No. 847 is

presently house No. 1377, i.e. the house of the present

@/

Appellant.
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18.The Appellant states that, in respect of paragraph 26 of the
reply, the Respondent No. 1 has itsclf ignored the fact that
the Respondent No. | has passed varied orders in identical
matters, when similar documents were brought on record by
the persons concerned therein, thereby projecting
discrimination and breach of rights guaranteed under Article
14 of the Constitution of India. It is pertinent to note that,
when passing varied orders, the Respondent No. 1 has not
raised suspicions in respect of the address on the electricity
bill or the house tax receipts, even when the concerned
electricity bills project the addresses as Tembwada, Morjim.
Further, the parties therein had submitted similar certificates
issued by the village panchayat in respect of the registration
of the houses and the same were accepted by the Respondent
No. 1 as proof of existence of the structures before 1991.
Therefore, it becomes further evident that, the Respondent
No. 1 has portrayed discrimination against the present

Appellant. Hereto annexed and marked as ‘Annexure B

Colly’ are the copies of the documents submitted by the

parties in identical matters, which are considered by the
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Respondent No. | as proof of existence of structures before
1991, obtained by the present Appellant under Right to

Information Act, 2005.

19. The Appellant states that, in respect of paragraphs 27 to 31,
the Appellant reiterates the aforesaid as the same has been

discussed in detail hereinabove.

20.The Appellant states that, in respect of paragraph 32, the
Respondent No. 1 has admitted the claim of the present
Appellant that the site inspection was carried out without
following the due process of law by clearly stating that “the
copies of the site inspection report was given to the
Appellant at the time of hearing before the Authority” and
makes it further evident that the Appellant had no knowledge
of the site inspection being carried out in his house. Further,
the action of the Respondent No. 1 raises questions as to the
authenticity of the site inspection report and whether in

reality it is the site inspection report of the house of the

present Appellant.
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21. The Appellant states that, in respect of paragraph 34 and 35
the Appellant states that, thc Respondent No. 1 has
completely ignored the rule of evidence that one who alleges
has to prove the allegations. Further, it has also forgone the
fact that the bone of contention is as to the alleged illegal

construction and not of its use.

22.The Appellant therefore most humbly prays that in
consideration of the contents of the captioned Appeal and the

present Affidavit in Rejoinder, the Appeal may kindly be

allowed and the order dated 16/01/2025, passed by the

Respondent No. 1 fnay kindly be set-aside.

The Appellant states that, the contents mentioned hereinabove
in paragraph 1 to 24 are true and correct to the best of his
knowledge, belief and information and paragraph 25 is his prayer

and he believes the same to be true.

Solemnly affirmed at Pernem, Goa )

Dated 13™ day of September, 2025 ) ~

DEPONENT

@J\l@ QAo Roas™
en (2)9]Q0l¢—

tolemnly affirmed belore me
by the Deponents l‘bovenamc

_M&J}L\,L ~ _k&i,ji__

HANUMANT G GAWAND!
NOUTARY
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VERIFICATION

I, Mr. Dilip Mangesh Morje, aged about 54 years, residing at
House No. 1377, Temb Wada, Morjim, Pernem, Goa — 403512, the
Appellant above-named do hereby state and declare on solemn
affirmation that whatever stated hereinabove is true and correct to
the best of my knowledge and information, and I have not

suppressed any material facts.

Place: Morjim, Goa

Dated:
Mr. Dilip Mangesh Morje
Appellant
Advocate for the Appellant ﬁ @ d j\l@ REO %ﬁ%‘&%
\ en 2%
3 fore me by both
' Executed BETOTE © @ enamed

All the parties

OTA4,
' NOTARIAL /7| Nﬁé’ﬁ\%l-\\
: J 2127, ‘200 N

u"

> sl Oe H G
j"'{&ﬁ(ﬁl\';s‘ ’;fW“‘v[ R

,,,,,,,,

I’n ’77(0_.) o
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| NOT. NOTARIAL
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ANNEXURE A

1

IN THE COURT OF THE MAMLA1DAR OF PERNEM
AT PERNEM GO A |
Mundkar Application
/2025 ' ' ||

1) MR. DILEEP ALIAS LOSHAN MANGESH MORJE,
|

S/o. Late Mangesh Motje
55 years of age, Married, Fisherman, |
|

2) MRS. HEMA DILEEP MORJE,

W/o. Mr. Dileep Loshan Mangesh Morje,
55 years of age, Married, Housewife,
Both r/o. H. No. 1377, Temb-Wada,

Morjim Pernem Goa — 403512 ..... Applicants |
m

VIS

Prabhakar Shamboo Naik
(Since deceased through his Lrs) |
{. Mr. Anil Prabhakar Naik,
S/o. Late Prabhakar Shanboo Naik,
72 years of age, Married, Self employed,

P

2. Mrs. Joyce Anil Naik,
W/o. Mr. Anil Prabhakar Naik
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68 years of age, Married, HouseWife,

. Mrs. Shobha Sham Naik, ! |
W/o. Late Sham Prabhakar Naik

Major of age, widow, Housewife,

. Mr. Swapnil Sham Naik,
S/o. Late Sham Prabhakar Naik
42 years of age, Married, Self employed,

. Mrs. Jagruti Swapnil Naik,
W/o. Mr. Swapnil Sham Naik,

42 years of age, Married, Service,

. Mr. Dipak Prabhakar Naik,
S/o. Late Prabhakar Shanboo Naik,
70 years of age, Married, Retired,

. Mrs. Megha Dipak Naik
W/o. Mr. Dipak Prabhakar Naik,
68 years of age, Married, Housewife,

All residents of 64/F, Parel village,

ntr

Parel, Mumbai, Maharashtra - 400012 ..... Opponents
* o APPLICATION UNDER SECTION 8 (A) OF
MUNDKARS ACT FOR DECLARATION OF

/., MUNDKARSHIP.

P o
i\
[RY
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MAY IT PLEASE YOUR HONOUR:

The above named applicants mos‘t respectfully state and submit
as under:-
]. The applicants state that there exist a property in ﬁillage
Morjim known as “PIRACHO KHAJAN” bearing Survey No.
119 Sub Division No. 3, admeasuring an area 16000 Sq. mts
within the jurisdiction of the Village Panchayat of Morjim,

Taluka and Sub-District of Pernem, District of North Goa, State

of Goa (for the sake of brevity hereinafter called or referred to
as SAID PROPERTY which is bounded as under:-

East :ByNullah

West : By property bearing survey No. 119/3-A

North : By property bearing survey No. 11972

South : The property bearing Survey No. 119/4, 4-A, 4-A-1

2. The applicants state that in the said property there exist many

houses of the villagers including the house of the applicants.

3. The applicants alongwith his family dwells in the house that
has registered in the office of Village Panchayat, Morjim under

No. 1377(new) for the house tax assessment having water and

M




electricity connection. This house reflects on survey plan

(Hereinafter referred to as SAID DWELLING HOUSE)
1 :

" The name of the father of the applicant is duly recorded in the

other rights column of form I & XIV of the said property

. The applicants state that the said dwelling house was
constructed by the father of the applicants with the consent of
the ancestors of the landlord. The said house is existing since
many decades and it is duly reflected in the other rights column
of form I & XIV and survey plan. The parent and the applicants
dwell in the said house and all the religious rituals and

traditions are performed in the said house.

. The applicants state that said dwelling house was constructed
prior to promulgation of survey records hence reflected on the

survey plan and in form I & XIV of the said property.

. The said dwelling house was given electricity connection in the
year 1975. As per the panchayat record the said dwelling house

of the applicant was registered in the year 1988 and till date the

-~
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said dwelling house has three numbers for tax assessment. The

~ earlier record is not avaijlable Wwith the panchayat,

10.

11,

12.

The applicants state that the father of the applicant No. | had
constructed the house with the consent of the ancestors of the
opponents. The structure is existing in the said property which

was looked after by the family of the applicants in the capacity

mundkar in the year 1982 on 30.08.1983

The applicants state the father and mother of the applicant
expired on 16.08.2006 and 06.02.2013 leaving behind the

applicant No.l as the sole male heirs and his wife, the

applicant No. 2 hereinabove,

The applicant is born and brought up in the said dwelling house

and registered his birth in Village panchayat of Morjim.

The applicant states that, the part of dwelling of house is
occupied for residence purpose and part is being used for

commercial purpose as the dwelling is in tourism belt,

M




13.

14.

L5.

16.

17.

The EPIC (Voters card) of the applicants shows the address of

as Meorjim, Pernem Goa.

The applicants and his family resided in the said dwelling
house and there exist a tar leading from the main road upto the

locality.

That the parents of the applicants were carrying out repairs and
maintenance of the said dwelling house during their life time
and after their demise, the applicants are carrying out repairs

and maintenance of the said dwelling house.

That the applicants are residing in the said dwelling house with
fixed habitation. The applicant No.l is residing in the said
dwelling house since birth and applicant No.2 has started
residing in the said dwelling house after marriage with the
applicant No.l with fixed habitation as they do not owned or

possess any other house.

That the applicants states that the applicants are the Mundkar of

the opponents in respect of the said dwelling house.
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18. The applicants have been maintaining the said dwelling house
all these years with their own cost whenever repaits are
\ .

required to be carried out by the applicants.

19. That the applicants submits that applicants are entitled for the

declaration that they are Mundkar of the opponent in respect of

the said dwelling house bearing house No. 1377 situated at

embwada, Morjim, Pernem - Goa.

E’\‘ . The applicants relies on the following documents:

a. Form I and XIV of the property bearing survey No.119/3
of Village Morjm, Pernem - Goa.

b. Survey Plan of property bearing survey No. 119/3 of

village Morjim, Pernem - Goa.
c. House tax receipt
d. House registration certificate
e. Panchayat assessment registration
£, Electricity Bill
g. Water Bill
h. Death certificate of father of the applicant No. 1

i Death certificate of mother of the applicant No. 1



j- Birth Certificate of applicant No.1.

k. . Registration of Mundkar of father of the applicant No.1

. Voting card

Mundkars of the opponent in respect of the said dwelling house
bearing House No. 1377 situated at  Tem-wada, Morjim,
Pernem - Goa exist in the property bearing survey No.119/3 of
village Morjim, Pernem - Goa.

(

Place: Pernem

\
’n

Dated:  .03.2025 Applicant No. 1

'—emo Pr Meange
- Applicant No. 2

VERIFICATION

I, MR. DILEEP alias LOSHAN MANGESH MORJE,
S/o. Late Mangesh Morje, 55 years of age, Married, Fisherman,
Indian National and resident of H. No. 1377, Tem-Wada, Morjim,

Pernem Goa do hereby make solemn verification and state that
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whatever is stated in the above application is true and correct to

my own knowledge and belief.

SOLEMNY VERIFIED AT PERNEM, ON THIS 24™ DAY
OF MARCH, 2025.

oF DEPONENT
( i)}
Identified by Me

@ﬁt@ﬂm@b\w :
e F266 Qo2

Veﬁf’!ﬁ befora Eﬁ)g

&"G—\.:&s}\

@ MRS, KISHOF
(Advocats & h.m?m,.;
(Bon, of Inc"m_* .

Adg. Pemem . od

AFFIDAVIT

I, MR. DILEEP alias LOSHAN MANGESH MORIJE, S/o.

Late Mangesh Morje, 55 years of age, Married, Fisherman, Indian
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National and resident of H. No. 1377, Tem-Wada, Morjim, Pernem
Goa do hereby make solemn affirmation and state that whatever is
stated in the above application is true and correct to my own

knowledge and belief.

SOLEMNY AFFIRMED AT PERNEM, ON THIS 24™ DAY

OF MARCH, 2025.

DEPONENT °

Identified by Me
how Candl wo |
526F% d244 6036 -

-Solemnly affi ned Before me Y

shri/seft. k- co,f
who is mant. sed bafo

Shiri.f S
wh ig o
on (his
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ANNEXURE B
o it Wau  Hedankes
o SOV L ’
) INFORMATION ISSUED UNDER RTIACT. 2001 A
,‘5\ A V\"\‘Q/M A.—
)’ T, ’\
?\(:&*";M)/
FORM [ & XIV 111
_ Date: 191112024 TATH 9 7 9% Page 10f 2
Taluka PERNEM Survey No. 119
3 -
Village Morgim 79 AT
Sub Div. No. 3
RIE fRear da
Name of the Field Ry arem Tenure
AT T T THTT
Cultivable Area (Ha.Ars.Sq.Mtrs) STToT 5y (8. 3. =, )
Dry Crop Garden . : Total Cultivable Area j
[Eaen - Rice Khajan Ker Morad AT B
wd kiG] I = b3 :
0000.00.00 0001.52.96 0000.00.00  0000.00.00 0000.00.00 0000.00.00 0001.52.96
Un-cultivable Area (Ha.Ars.Sq.Mtrs) A1fa CED (®. e =t |t)
Pot-Kharab gz gz7er Remarks =t
Class (a) Class (b) Total Un-Cultivable Area Grand Total
= () T () TR AT Srefier TH
0000.07.60 0000.01.87 0000.09.44 0001.62.40
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 . 0.00 . 0.00
s Rs * Rs —]
.No | Name of the Occupant Khata No. Mutation No. Remarks T 2
FTRT 77 AT Fax FHT
CiInEN ™
u.-"-""--.::‘-‘(‘ ‘?‘
S.No. Name of thHe T, a";}ﬁ FoT AT Khata No. [ Mutation No. Remarks
AL, T A a5 S S
1 S Nil
PR3
r
Other Rights TAT 7] Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥R A T
T BE BT -1 AT 7 £ R
Feftara fwy 915 77y o7

s 2 il 102 SR At e e e R
2t~ S L ISP R G

‘-‘: .
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INFOR KMATION ISSUE WNDE

ELECTRICITY DEPARTMENT cov MENT OF OA | 5%
Division Div 17 : Mapusa B Sub Division SD: f‘ %\lgarwadg gh rs% . HelP Line 1912 |

MR. CHANDRAKANT Energisatlon Date :_25/04/1975 {Line Min Charges :
> E alking Sequence : 0/1701/000

HALANKAR, MRU No : AG301803
60002806978 Meter Status ! VI Es OK Security Deposit (SD)-CD/BG : 30.00
Bill Date : 15/09/2023

5000272183 . Connection Status {“Active .
TEMWADQ MORJIM,, Tariff Category & . LTD Due Date : 29/09/2023
speee*0651 Feeder No: MORJIM Bill Basis : Actual
@ J y DTC/ Pole No: 1710490 Bill Number : 10053118888
Voltage Level (KV) { 0.22/1-Ph Last Bill Reading Date: 17/07/2023
San. Load : . 1.40KW Bllling Period in Days : 31
Legacy No : AGR|2G|45 / Read Period in Days :
1602-MJ / -
C2173012708

T ] -
OK

Mew B KRV [ Currenti °T Previolis )" ’
f‘"‘!'?% | i Date | conii e e

LT841815 K\ 17.08.2023 17.07.2023 | 9647

Bill Summary : Note- )
Previous . . Advance payable(B) DPC Till 8ill Present Total | Rounding Amount Payable on or before due date
ArrearslAdvance (A) Date(C) __BilD) amount(E) 29/09/2023 (A+B+ C+D+E)
. 111.88 S 0.000 85 |3 111.00

0.00

Amount payable RUPEES ONE HUNDRED ELEVEN"

Last Payment of 83.00 Received on 01-SEP-2023 :

Avall 0.25% discount on blll amount for payments made wsthm 7 days in advance of the due date and additional 1% rebate on electronic payment made at
F only to LTD, LIG & LTAG (pump set & Irrlgatlon) consumers) We also accept advance paymenls,

least 7 days in ddvance of the due date
“Currént. Demand Calculation Details Wi .Pres.ent Bill Char. Jzes ‘o

Pan{culafs . “Quantity. - Rate ' Amount.  Quantity Rate
Fixed Charges = -1 20.0000 28.93 4 d Charges.,
: oy ﬁngg&sbam.es,'

PP i

Red Chatgss

Amount P{éﬁ ,u[a(:,}.l“‘ g
Fir ;

- Energy Charges 35 © 1.7500 61.25 . ‘3'\. s “:‘“ Fa
! i3 3 Ad\QJBaBé{:%:é it
Meter Rent -

Electricity: Duty @ Rs 0. ZOIKWh
Monthly. Mlnlmum Charges
Sﬁbsld{
Piiblic lghtlng Dlity@ Rs.0.05/KWH
Toml Currént Demand

www.facebook com/goaelectrlclty : S

Meter reader’s Name/code https.//www goaelectricity.gov.in X ;
: BN ¥ % i CEESSlgn

Ilﬂllllﬂilllﬂllﬂ

Name: MR.«{:HAN'_ AKANT ‘__LANKAR
“{CA Nonnsmﬂamwasmﬁia‘r@oozaosm/me331005311asaa
Bill Amount Payable R5.111.00 Due Date : 29/09/2023

"'Reduce anxiety and stress by practl‘c};g meditation --- Together we will fight YR
: : ’ Cp /ID-19. "'_ Scan this QR Code to

i pay through any UP(




INFORMATION 1SSUED UNDER RTIACT, 2005

-
o Uo%

VILLAGE PANCHAYAT MORJ IM

Taluka — Pernem — Goa 403512
Ph.No.(0832)2244310 Www.vpmorjim.com Email ID: grampanchayatrnorjim@il.com
Dt: 06/11/2024

Ref, No. VP/MOR/PER/CERT /2024-2025// 345

HOUSETAX REGISTRATION CERTIFICATE

This is to certify that the structure bearing House No. 1369 situated at
m——

Tembwacia—Moxj im, Pernem-Goa is found registered in the House Tax

Assessmént Register (form No. VII) of this Panchayat since year 1988 to
hnu L. Halarnkar. The same has been transferred in the
Morjim in the year

02

in the name of Mr. V§S

5

name of Mr. Chandrakant L. Halankar R/o Kannaikwada,

5000 and the same is found registered in his name til date.
This certificate is issued at the request of Applicant Mr. Sadanand G.

 Halankar for legal purpose. -
Place: Morjim R
RETARY
Village Panchayat Morjim

Date: 06/11/2024. - -
: 4 Tal: Pernem-Goa.

,Bp«ww( Dol
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’NFO!’?'-{Q'{H\N Y
AU R [ ‘Qm N UNPED o7
T JNDER RTIACT, 2005
Wi 3. |
A 2
i &2 e
VILLAGE PANCHAYAT MORIJIM |
TAL. PERNEM GOA
E-Mail:- grampanchayatmorjim@gmail.com www.vpmorjim.com Phone no. 2244310
Ref. No. V.P./MOR/ PER/ CERT./2024 - 25/ _‘1 3 0. Date:- 0 J /J1/2024
CERTIFICATE

This is to certify that as per the records maintained /available in
this Village Panchayat Office the house bearing No. 1369/ A situated at
Tembwada, Morjim, Pernem - Goa is presehtly registered in the name of
Mrs./Mr. Vishnu G. Halankar. The details of house tax Registration of

the said house is as follows:-

Sr. No. Year Name of the tax payer House No.
01 20142024 61 | Vishnu G. Halank H.No, 1369/A
| date — =

This certificate is issued at fhe request of Mrs./Mr. Sadanand G.
Halankar R/o. Tembwada, Morjim, Pernem - Goa.

Place:- Morjim.
Dated:-o04 / 17/ 2024.

R el

SECRETARY
Village Panchayat Morjim
Tal: Pernem-Goa.,

) Vol |
iy ARG i




INFORMATION [8GUED UNDER RTIACT, 2005

VILLAGE PANCHAYAT MORJIM
TAL. PERNEM GOA

Phone no. 2244310

Ref. No. V.P/MOR/PER/ CERT./ 2010 — 11" { 120 : Date:- 11 /03/2011

CERTIFICATE

This is to certify that as per the records maintained /available in this
Village Panchayat Office the house bearing New House No. 1369 situated at
Tembwada, Morjim, Pernem-Goa is recistered in the name of Shri. Vishnu 8
Halankar since from the year 1987- 88. | ..c same house is transferred in the name
of Shri. Chandrakant L. Halankar in the ear 1992 -93. Now the house No.1369 is
registered in the name of Shri. Chandrakant L. Tfalankar & The House Tax. has
been paid up to till date i.e. year 2010-11.

This certificate has been issur e roquest of Shri. Chandrakant L.
Halankar, R/o. Tembwada, Morjim, ¢ -G A Tor his pcrsonal Use.

Gertified to be the

true menal

(V. C. SAW.
Headmaster
VIDYAPRASARAK HIGH SCHOOL
MORJIM - GOA
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FORM I & X1V 1M
jate:  05/11/2024 agATH 97 9% Page 10f 2
Taluka PERNEM Survey No. 119
T y
Village Morgim SERER
Sub Div. No. 3
al! fReat dat
Name of the Field R @ Tenure
AT T AT JHL
Cultivable Area (Ha.Ars.Sq.Mtrs) STTOT & (8. <. =Y. )
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad ST
it ad T = R
0000.00.00 0001.52.96 0000.00.00  0000.00.00 0000.00.00 0000.00,00 0001.52.96
Un-cultivable Area (Ha.Ars,Sq.Mtrs) T & (3, a2, =, ft) 5
Pot-Kharab gy
Class (a) Class (b) Total Un-Cultivable Area Grand Total
= (s1) 7 (@) TR AT ST TFET
0000.07.60 0000.07.84 0000.09.44 [0007.62.40 .3, 7}
Assessment : Rs. 0.00 Foro Rs. 0.00 ; Predlal 0.00 Sent Rs. 0.00
AT K CCIC T
S.No | Name of the Occupant : ] Rhata No. Mutation No. Remarks T
FoARA A19 , | & AR HTHTT 7
1| sy AES I
i .'13-::?%\‘\ T
» :_ ,‘J’. \\ ﬁ»
S.NO. N_a;ne\‘b —& enant WW L i ' : Khata No. Mutation No. Remarks
1
Other Rights =% 28 %-%; Ry, Mutation No.  [Remarks
Name of Person holding anh re of rights: FOER e

maﬁmﬁuv;ﬁmmmz
TOTId TSE AT 9T g

AT AT I T ARG
arad gaTT 39 @y 9g
HraFTE 9T Ay

dver A 2y e oy
vy e g ey )

YIE HE@ gt




INFORMATION [BSUED ARER RTIACT, 2005, . . (BB

.

ELECTRICITY DEPARTMENT - GOVERNMENT OF GOA @iy ("Felp Line 1912 |

Division Div 17 : Mapusa B Sub Division SD 3 : Agarwada i
MR. GURUDAS GAONKAR,  [Energisation Date : 23/03/19754” |Line Minimurn Charges :
Contract 60002805293 MRU Number : AG301803 Walking Sequence : 0/1725/000
amt_ MR- r Status E-0K gecuritggepkoéit y Ca?h 5875.00

7 ! g eposit/Bank Guarantee :

Installation 5000272022 Cor'mecllon Status : Active Bill Date : 18/10/2024
Number : Tariff Category : LTD Due Date : 0111112024
Address:  TEMWADO MORJIM,, Feeder Number :  moRM ot ag R

; Bill Basis : Actual
Telephone ***** Distribution Transformer/ 1770490
Nur:':)her - e Pole Number : Bill Number : 10055332988

Email @ Voltage Level (KV) : 0.40/3-Ph Last Bill Reading Date: 19/08/2024
Address : Sanctioned Load :  9.22KW Billing Period in Days : 32

Legacy Number :  AGR|2G|46 / Read Period in Days : 32
1606-MJ /

7 AR T

Current Current Previous Previous Reading [Multiplication| Consumption
reading Date reading reading date reading Difference Factor

LT19353841 20.09.2024 6959 [19.08.2024| 6764 195 1.00

Meter Number

Bill Summary : Note - The Security Deposit Interest Rs.249.69-credited in the present bill charges

Previous Advance Delay Payment Charges| Present Total | Rounding Amount Payable on or before due date
Arrears/Advance (A) payable(B) Till Bill Date(C) Bill(D) Amount(E) 01/11/2024 (A+B+ C+D +E)

-249.69 0.00 758.29 0.60- 508.00

Amount payable - RUPEES FIVE HUNDRED EIGHT
nnsx Payment of 556.00 Received on 23-SEP-2024
- wail 0.25% discount on bill amount for payments made within 7 days in advance of the due date and additional 1% rebate on electronic payment made at
ast 7 days in advance of the due date xoanly to Low Tension Domestic and Commercial, Low Income Group & Low Tension Agriculture -pump set &

Tirrent Demand Calculation Detatfe ™" Present Bill Charges

" Particulars Quantity Rate Amount  Quantity Rate Amount Particulars N
xed Charges 9 200000  196.69 Fixed Charges reianc adlll
- Energy charges 3 2 PUR

107 19000  203.30 Fuel and Power P has%gg’g MLTU‘::A

Sundry Charges Moe
Energy 88 28000  246.40 e CreORIMBRPANGH

Meter Rent

Power
Purchase Cost
Adjustment

www.facebook.com/goaelectricity

CEE's Sign o




254

INFORMATION ISSUED UNDER RTIACT , 2005

0[«;”
ks
v ' 9 ?
®T . 8 FORM No. 4 RECEIPT qradt No._ & O
Receipt Book No. | qiadt g% F4 '

The s
Received with thaﬁks’_f__rqmwm 5m«:vt2<n~6 7-Js
qiwFga AT DTS, §99 Rupees_ GNL. :

[ (o [~ > )

on account of M @m/ =T F1oomarst
Date/ardta L Lb/7lo :

N AN KA.
reference to cash _en[ry ‘book

SN

Page'NO. qr-.#-' /’/' ‘
T A el R
e 4 1 At s .
i _-_\‘::.;1. o FA Signature andNQesRHA
Instructions covering the ‘use of Form 4 :— (a) Each ReceiptBookstial
number and each receipt which shall be in duplicate for use with carbon paper, shall have

a serial number within the book. Both book number andReceipt numbet.shall be machine
numbered on each receipt whether original or duplicare. (b) The Seal of the Fund shall
be affixed to each Receipt before it is issued. The carbon copy shall be retained and
original issued. ‘

>,
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- INFORMATION (65UL1) LiiDER RTIACT, 2005 :
Fx

| %" FORM NO. 4 ' ANV 1372
g ‘ } : [See Rule 13 and Rule 20 (V)]
A Rg\;eupt Book No. ___ 5 ¢/ RECEIPT Receipt No.; _
) '\,J\ k 0 At
S et The Village Panchayat /?7049 2477 ,
Received with thanks from G‘/ W‘/ a7 /afa,éw J Go-—f/) ( ﬂf

Rs. //J’Z/'Rupees( One /Z WJa»/ Ooea/c/t\dryﬂ

= Epb/ P FesD S0/ )

on accountof ¥ Y 67 r»/b )0 pea) s202F~ Ro22 /D
D23 - 20240 Lo AV 7

7 Ko
Date __ /" 4’/ 0 ,z/ 20 24_ GC;: 736; e Z(’ N
Reference to cash entry -—;?’}/” \-?7;‘7’ go‘_o./v“ﬁ.
: Book Sécretary
O V.P. __SECRETARY
ki Viflage Panchayat Mo'l'm

Instruction covering the use of form 4 : tal.

a) Each receipt book shall have a serial number and each receipt which shall be in duplicate for use with urbé\ paper.
shall have a serial number within the book. Both Book number and Receipt number shall be machine numbered on
each receipt whether original or duplicate.

b) The seal of the Panchayat shall be affixed to each receipt before issued.

The carbon copy shall be retained and the original issued.




100002162531

WNT AN &%
ST \‘\Q':'\\\\x ?t“f# ’»"/!
3 FORM 1 & XIV

se:  05/06/2013 ' J : T 97 9% page 1of 2

luka PERNEM Survey No. 119

= i llubly
llage Morgim : Sub Div. No. 3
o : ' b fReaT FaT
‘ame of the Field R @ Bl Sy Tenure
¥ i Bl T THTC
i Jltivable Area (Ha.Ars.Sq.Mtrs) STTTOT & (R <. =, #Y.)
dry Crop. Garden : . Total Cultivable Area
‘ im et aR_ge ;h_;?" :‘_‘:’ g‘:_':d T AT AT

\..00.00 0001.52.96 0000.00.00  0000.00.00 0000.00.00 0000.00.00 0001.52.96
»-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (3. 3=, =T #t.)

e WA Remarks

Slass (a) Class (b) Total Un-Cultivable Area | | Grand Total a

i (a0) 7 (3) TR AT ST rul 5
00.07.60 0000.01.84 __ 0000.09.44 ' 0001.62.40 :
ﬁéssment: Rs. 0.00 ;‘1"". Rs. 0.00 :;r:ra' Rs. 0.00 ;e"t Rs. 0.00
No.| Name of the Occupant Khata No. Mutation No. Remarks S
| semEmadd beinicae STET T

1| gamax oy AEF 790
S.No. | Name of the Tenant Fam= aia Khata No. Mptation No. | Remarks
CIGRCES WA | I
1‘ Nil

5 R ghts. A EE 7 Mutation No. Remarks

\ine of Person holding rights and nature of rights: | IxERA aa

Freftara famy A A T

vt fe, 75 i

TorqE e A AT AR

ardd a7 A °T AR il

HEEE qT A ¥

e A a9 9T MY

favsy e gEUL T AE

@ WY MEAH - A

pe -

TIHATE ATATBH.
Shashikant R n M
and hut. E
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INFORMATION 1S5UED UNDER RTIACT, 2005

1000021627 :
Date:  05/06/2013 _ Page 2of 2
Taluka PERNEM \§ Survey No. 449
I I
Village Morgim B/ Sub Div. No. 3
Name of the Field R gy i Tenure
AT T B iy e 4T THT
Details of Cropped Area RFrarsfe derar arqsfrer
Year | Name of the Mode |Season | Name Irrigated Unirrigated  [Land not Available for Source of |Remar;
. Cultivator 87 g of Crop - ¢ cultivation aRwofty |mg?tlon s
Nature Area &% | Rismier
ST FIOT-ITY Ry Ha.Ars,Sq.Mts Ha.Ars.Sq.Mts wTe Ha.Ars.Sq Mts e
L TiT T Bam st [y o B A St o
1983-84 T 0000.00.00 - 10000.00.00 0000.00.00
End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka,

Qi b k-
R,.. 3" s =~ \5\,\3",\ -
P,

MeEEs bR % 28
slelw
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